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Applicant(s) 

U Versus 

..,..Respondent (s) 

Office note as to 
Sr. No I Date 
	

0 r d e r s 	' 	 action (if any ) 
taken on order 

P.0 

Iegistrar 

1 
	.11. 	 The prayer in this Applicat 

is for a direction to be issued to 
Respondents to regularise services - 	 ' 	c)( 
of the applicant in the post of 

Machire Attendant with ancilary 

benefits. The second grievance of 

the applicant is that there was 

not if J.cat ion for Trade test by nerno 
dated 9.10.1996. While 

the not ificat ion (Annexure -9) states 

that it is for the YAchine Attendmn 
and Bindery Aitênt to appear in 

the qualifying  Trade Test to be 

condxted on 15.10 .1996 and 16.10.1996, 
the applicant was not called for the, 

Trade Test, By Anrxu re -7 the Ippl ia nt 
was asked to exercise 'his option 
whether he shall continue as Zchina 
Attendant in the I'chine Branch or 

he WI nts t o cone over a $ Bindery 

Assistant. The option once exerciaed 
would be irrecoverable and final. 
By Annexure..8 dated 28.7.1995, the 
applicant pre ferred 'to wck as )chi4e 
Attendant,, It is in this background 



.(C) 

Serial 	 Office note as to 
Date of 	 Order with Signature 	 action (if any) 

Order 	Order 	 taken on ocder 

..1 6,11.96 1 	the applicant is aggrieved that he was 

not called to the Trade Test. Learned 
counsel for the applicant Shri M.R.Misl ra 

states that in this regard he has file 

a repre se ntat ion dated 14 .10.1996 be foe 

the ln age r. Posta 1 Print ing Press. 

Bhubarleswar(RespOfldeflt 3) • He states 

that the proposed trade test did not 

take place. On the other hand by 
Annexure-lO, there was an advert jsenent 

for recruitment for the post of )chin 

4 ttendInt (Off Set) reserved for S.T. 

His grievance is that without considerlig 

his case there was no justification for 

a fresh recruitment under ?innexure-10* 

it has to be noted k that by 4¼nnexure 
the applicant has been conferred adhoc 

promotion in the scale of ps.800-1250 

with effect from 21.8.1991. The applicafrit 
had put in five years of a hoc serv ice . 

His grievance is that he was not mide 

permirnt and he w5s not called to a 

Trade test and therefore, he has filed 

this Ckiginal Application. 
This Application can be dispose4 

of by giving a simple direction to the 

?%nager, Postal Printing Press, Bhubanewar, 

(ls.3). to dispose of the said represe ita- 

tion dated 14.10.1996 within a prtjcu) r 

tine fran. Accordingly, I direct 
1spondent No.3 to dispose of the 
applicant' a representat ion within a 

V 	period of four weeks from the date of 

rece ipt of a copy of this order • He 
shall consider the case of the applican 

for trade test and also for regulerisat on. 

It is clarified at the Ear that the 

-- 	 ET*,- 



Hand over copies of the orders to 

the Counsel for both sides. 
. 	. 

1MBR (ADMIN1RATIVE) 

SeiaI Office note as to 

Noof Date of Order with Signature action (if any) 

Order Order taken on order 

6.11.4 applicant belongs to O.C. category 

whereas the proposed advertisement by 

Annexure -10 is for one post unde r the 

head S.T. AppiLrently there is no Conflici . 
efox.e disposing of the representation 

as aforesaid.. Respondent 3 shall hear 
the iDnhicant.. invite him fnr a trad. 

Cc11 	I 
n- CM- 

him for  
regulerisation. Any orders adverse to 

the interest of the applicant shall be 	A"/ frct- 
a reasoned and saking order. 	 ; 

S h I U . aMohapatri, Addittonal 	
cj c 

Standing Counsel is present andeard 	4 Q 7L 
on behalf of the Central Governrtent o  


